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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.8. No. J72/98
Naw Delhi this the 1lith day of December, 1998
HON’BLE SHRI R.K. AHOO0JA, MEMBER A)

Shri Jai Jay Ram

S0 Sh. Lakhan

R0 B 85, Mohd. Pur
(g3 [}

R.K. Puram, New Delhi~110066.

(By Advocate Shri B.S. Mainee)

1. Union of Indis
thirough
The General Manager
North Eastern Railway
GoraKhpur.
2. The Divisional Railway Manager

Northn Eastern Railway
TLzatnagar.

. The Assistant Enginesi
Horth Eastern Railway

Fatehgarn.

wwmnwme RESPONDENTS

{3y Advocate shrli B.3. Jain)

ORDER (ORAL)

By Hon’ble Shri R.K. _Ahooia. Member (&) :

The applicant claims that he had worked as casual

S Lapourer under P.W.I. Rannau as well as Assistant

Lngineer North Castern Railway, Fatehgarh for wvarious
periocas  from 16.10.1777 to 30.4.1987. On that pasis he

seeks placement of his name on the Live Casual Labour
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agement on the basis of his senicrity.

% 1n their reply have stated that the

-

Lasua

3

name of the apolicant is airready in the Live l.abour
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re-sngagement.
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Gan Now

the availability

applicant has
But 1n any

t+ have been snuaged
. I have hsarda the

the live casual labour
seen granted by the res
keep in touch with the
of wacancies a

If thereatter any

the Tribunal again acco

of as

turned up again for
no persons junior to  the
gate.
sel.

so far as placement of nis

register is concerned has
spondents. The applicant

respondents to ascertain
nd seek his re-engagement

grievance survives he Can
rding to law.
above discussion the 0.A.




